n Constitution

SHRI 5.C. SAMANTA: This Bill we
brought forward by me and discused in
1962. Now, safter ten years, the Govern-
ment has considered the matter add fs
bringing forward a similar Bill before the
House. With this assurance, 1 ask the
leave of the House to withdraw the Bils.

MR. CHAIRMAN :The question 18

“That leave be granted to ShriS.C.
Samanta to withdraw s Bill further
to amend the Factories Act, 1948,

The Moton was adopted

SHRI §.C. SAMANTA : Sir I with-
draw the Bill.

16.56 brs.

CONSTITUTION (AMENDMLNT)
BILL

(Insertion of new articles 234, 238 and 23C)

PROF. MADHU DANDAVATE (Raja
pur) : Mr. Chairman, Sir, I beg to move®*:

“That the Biil further to amend the Cons-
titution of India be taken into consi-
deration.”

I am placing hefore the House for consi-
deration the Constitution Amendment
Bill which seeks to amend the Constitu-
tion by suggesting insertion of new arti-
cles 23A, 23B and 23C. The objection
of this Bill is to see that certain basic pro-
visions which are missing from the funda-
mental rights are incorporated there. I
would like to see that our Constitution
ensures work and adequate means of liveli-
hood for all citizens; secondly, failing sush
a provision of work and adequate meads
of livelihood, there should be some sort
of unemployment allowance to be given
to the unemployed; thirdly, there should
be a monstary assistance to those who
have completed the age of 60 years or who
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are chronically sick or disabled and, lastly
there should be free and compulsory edu-
cation for all children upto the age of 14
years.

I may call the attention of the Honed
that when the famous Twenty-fourth Amend-
ment of the Constitution was being sccepted
by the House, those of us who supported
it pointed out that this was only an enab-
ling Bill and that a tcst of the enabling
Bill would be to utihse the powers given
to Parliament by the Bill, to introduce certain
measures through which more radical
means of transformation could be brought
about.

There are certain principles which are
already enunciated in the Directive Princi-
ples of State Policy. Lct me point put
to you that when certain principles are
enunciated only in the Directive Principles
of the State Policy, these principles are not
justiceable and, therefore, they merely
remain vague generalisations and  plat-
tudes and they cannot be implemented.
If these principles are not implemented
in practice, the common man can not go
to the court and seck justice. Therefore,
through this Constitution Amendment
Bill, all that I am proposing is that just as
the fundamental right to property is accepted
by the Constitution, a more fundamental
right, the night to work and adequate
means of livelihood, should be accepted
by the House.

We in this House have debated time and
again that we want to move in the direc-
tion of an egalitarian society and slogans
have been given that we want to eradicate
poverty. But the very test of an egali-
tarian socicty will be that, on ooe side
the property-owners, these people, have
the right to property and it is being treated
as & fundamental right, on the other side
every citizen must be able to have and
enjoy the right ©o work and right g

"Moved with the recommendation of the President,
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adequate means of livelihood. Andif these
become the part and parcel of Fundamen-
tal Rights, then those who remain unem-
ployed will be able to go to the court of
law and demand justice, demand employ-
ment, and iff employment is refused......
17.00 hrs.

SHRI R. D. BHANDARE (Bombay
Central) : On a point of order. So far
as the objects and aims of theBill are con-
cerned, 1 have no quarrel with himjbut
it is a question of the scheme of the Cons-
titution; the article and the Chapter under
which the hon. Member has moved his
Bill cannot be fitted 1n. Unless he suggests
a separate Chapter for it or suggests an
amendment in juxtapasition to articke 41,
it will not be in the fitness of things because
the Bill moved by Prof. Madhu Danda-
vate will not fit in under this Chapter. The
heading of this Chapter is ‘Right against
Exploitation’- article 23; prohibition of
traffic in human-beings and forced labour,
How can making provision for the unem-
ployed fit in under ‘Right against Explo-
itation'?  Therefore, he may consult a
draftsman and incorporatc a separate

chapter or bring the amendment to article
41.

SHRI N. K. P. SALVE (Betul): The
question raised by Shri Bhandare is a
question of drafling. The only ohjection
he raises is to the heading of this parti-
cular Chapter, namely, that the particular
provision which the hon. Member seek
to introduce by way of-amendment to the
Constitution cannot be brought about
becavse, mccording to him, the heading
is not wide enough to cover that. It is
a well accepted camon of construction
that once a provision is otherwise legally
valid, simply because it does not fit in under
8 particular heading docs not go outside
the purview of legality. I do not (hink,
my learped friend finds anything else other
than this drafting difficulty. This is purely
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a drafting matter. If it is just this Jittle
difficully as to what the heading should
be, then the real amendment should be
1o the heading itself and not that it should
be put as a separate chapter, (Interruptions)

SHRI K. NARAYANA RAO (Bobilli)
The basic objective of the mover of this
bill is 1o see that the right which is in
Chapter IV under Dircctive Principlesof State
Policy which are non-justiciable, is made
justiciable by bringing it under Chapter
IH. There is no point in Mr. Bhandare's
sugeestion that he should bring it under
article 41. So, that point 1s out.

So far as my friend Mr. Salve's point 15
concerned, it is not so much the title that
matters. Head-notes cannot be taken
mto consideration. That was a point
that was discussed in the Golak Nath case
where the question applied was the proce-
dure m the marginal note. Therefore,
cven therewise also, if we are to bring it
under the concept of exploitation, it can
easily be stated that all the people who are
unemployed can be called people exploi-
ted by the society. Therefore, this point
of order has no substance.

PROF, MADHU DANDAVATE: 1 hope
you have given the ruling that is per-
fectly in  order.

MR, CHAIRMAN : | allow the discus-
sion on the Bill 1o go on and whatever
points the hon. Mcmbers wish to mahe,
they can make,

PROF. MADHU DANDAVYATE : As
1 was pointing out to the House, when we
comsider the 24th  Constitution Amend-
ment Bill, it was made explicitly clear by
all the supporters of the 24th Constitution
Amendment Bill that since this is an enab-
ling Bili, once the (Parliament becomes
supreme nand sovercign  and if necessary,
even by changing the Fundamental Rights,
it should he possible for us at some Slage
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to wntrocuce a new Fundamental Rights
mto our Constitution which are m keep-
ing with the spint of the new age

The spint of the new age demands that
not only property becomes the nght but
we feel that right to have adequate means
of hvelthood must also becoms a funda-
mental nght and that right, 1t denied to
any citizen, in that case, that right should
bz enforceable by having to the court and
on the basis of thus background, 1 have
moved this Bull

Take up the problem of unemployment
The problem to-day Is assuming grave
proportions and we find that even on the
basis of whatever statistics that are avail-
able, to-day the dimentions of the prob-
lem of unemployment are sumply stupen-
dous Even the cursory statstics that
are avallable can be classified into three
categories. Very often we are told that
this 1s the backlog of unemployment or
this 1s the extent of unemployment But
the basis of the statistics of unemployment
15 very often the registers/regisirations
that are made at the employment exchanges
This does not take iato account the con-
cealed unemployment of those who never
take care to go to the employment exchange
cyntcally because they have no faith in
the employment exchanges They do not
Fegister themsclves as unemployed,

Again, on the basis of the statistics that
are avalable Irom the Government, the
backlog of unemployment at the end of
eiery five year plan has also been men-
tioned but that does not take into account
the under-employment and also does not
take into account especially the concealed
unemployment at the rural level But,
oven of you take these statistics mto
account, you will find that the problem
is simply stupendous

What is the problem as revealed by the
registration at the employment exchanges?
Even if you take these registrations into
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account, m 1968, 1t was 30,011,642, In

1969 t was 34,23,385 and 1970—40,68,554
and 1971-—30,99,999 As T said ecarher,
this  excludes the wunder employment

and also those who do not care to go to
the employment exchanges

Agawn, what 15 the backlog of unemploy-

ment as revealed by the statistics given
by the planners’ These figures are still
staggering At the end of the Furst Plan,
the unemployment mentioned 155 3 milhon

At the end of the Second Plan, it was 9
milllon At the end of the Third

Plan 1t was 12 mulhon and at the
end of the Fourth Plan, it will be

14 mulbon Sir, again let me 1epeat

that this backlog of unemployment m
which the concealed unemployment tn the
rural arcas has been taken mto account,
but even if we neglect that 1 think the
figures are sull staggering and they reseal
the depth of the unemployment problem

The budget amounts for creating emp
loyment opportunities have, by and laige,
due to luch of pioper onentation and
necessary machinery  of  implementation
remained unutiised Among the educated
and the uneducated the problem of un-
employment 13 becoming more and more
acute

In almost all Welfare States there s a
provision for old age allowarnce, to those
who aie either sich or disabled, who are
not able to undertake any job at all To
those who are 60 years oll some sort of
guarantee of that type must be made. 1
admit it 15 not possible for the Gosvernment
to provide such relief to all cases, But
1 would like to stress that if job could
not be made avallable, some form of
unemployment relief must be made avail-
able. Some people may ridicule it
form of dole I do not think mn a
fare State employment aliowance
described as a form of dole Al
Welfare States have accepted this idea. I
don't think ours is a Socialist State, It »»
far fiom that But it is in the form of
a Welfare State.



329 Constitution

SHRI S. M. BANERJEE (Kanpur) :
is a Farewell State.

PROF. MADHU DANDAVATE : It is
only Farewell to Socialism. It is in the form
of a Welfare State. T do concede on that.
In a Welfare State, if large number of
citizens remain unemployed, some unemp-
loyment compensation or allowance must
be made available to them.

It is stated in the Directive Principles of
State Policy that upto the age of 14, there
will be free, compulsory education. I will
quote from the Statistics made available by
the Govt. itself. In respect of freec and
compulsory primary education, whatever has
been stated in the Directive Principles of
State Policy has remained only vague plati-
tude. So far as concrete realities nre con-
cerned, we find that this aspect of the
Disective Principles of State Policy has not
been realised at all. You will find that upto
the age of 6 to 11, there is some consider-
able progress made and to that cxtent the
Government deserves congratulations. But
if you take the age group of 11 to 14, you
will find that adequate progress is not there.
The figures are very revealing. Let me take
few minutes to quote the figures.

1. 1946-47 the total number of students
on the rolls of schools in the age group,
6 to 11 years, was 14 million. The total
number of persons from this age group
constituted 25 per cent. That is, out of
every 100 achool going children, those who
attended the school were only 35. In 1950-
51, the total number of studenis on the
rolls were 19.15 million, constituting 42.6
per cent of those students from that age

In 1960-61 the figure was 34.99
il which comes to 62 per cent of the
number of population in this age
s the position. In 1965-66
ﬁmm 49.72 million, constituting

& pet of the population. Fortuna-
¥ the percentage is going up. In 1968-69
figure was 55.49 million, coming to 77.3
gent. of the total population in this
gxoup. lu 1970-71 the figure was 60.11
million, amounting fo 79.6 per cent. In
971-72, the figure was 68 million on the
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1t school register, constituting 83 per cent of

the total population in this age group. I
quuaconoedzthatm:hemmrp!lw
6 to 11, the progress is quite considerable.

‘What has happened in the next age-group,
11 to 14 years? In 1950 51 the aumber of
students on school registers were 3.12
million only. This is 12.7 per cent of the
total population of childien in this parti-
cular age group. This came to 6.7 million
in 1960-61, constituting 22.5 per cent. This
again came to 10.34 million in 1965-66,
constituting 30.3 per cent. The figures for
1968-69 are 12.27 million and you get 2
percentage of 32.3 per cent. In 1969-70,
the figures arc 13.36 millions and 34 per
cent.

In 1970-7T1, it was 13.82 million and
that comes to only 34 per cent. And the
latest figures available are for 1971-72 and
they show that the number is 15 million
and this constitutes only 37 per cent of the
entire population in this particular age
gioup 11-14.

These stalistics very clearly reveal quite
in contradiction to the earlier statistics,
that right fiom 1950-51 to 1971-72, the
total numbet of students on the lists of
the schools ranges from 12.7 to 37 per
cent. This means that the majority of the
population in thiy particular age-group
which ought to go to the schools is stili
out of the schools. This means that our
weal of free and compulsory education has
meiely remaioed on paper, especially as
far as this group is concerned. There-
fore, it is very necessary that we try to
devisc new schemes and we try to have
elaborate programmes to reorient our en-
tire educational system and thereby see {o
it that this particular principal of free and
compulsory education up to the age-limit
of 11-14 which has remained only on the
anvil of the Directive Principles of State
Policy comes into reality. If that s not
done, in that case, if we put it in Part
1If of the Constitulion, it would be pos-
sible for those guardians to whose children
cducation has been denied, to go to a court
of law and bring about the enforceability
of this particular principle which so far
has remained only in the Directive Prin-
ciples of State Policy.
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In this connection, a very sigmficant
aspect and u very significant potnt develops.
A lot of controversy 18 going on about
that point among the educationists You
¥now, Sir, that education at present is
only a State subject If you look at the
immensity and the great dimensions of
the problem, it 1s absolutely clear that if
we entrust education only to the States
as a State subject, 1t will be beyond the
means of the State Government to tackle
the problem But as one who belongs
to the fleld of education, 1 would also not
like that education should become mercly
a Central subject Fspecially in the field
of education, overcentralisation will be
highly dangerous, and, thercfoic as a
via media 1 would suggest that education
should be in tho concurrent list so that
both the Centre and the State would be
able to apply therr mund not only in terms
of reorienting the swhemes of education
but also m generating and mobilising the
necessary resources Therefore, 1 would
suggest that education should become a
concurrent subject

33

As far as these pioblems which | have
placed before the House are concerned,
whether 1t be the problem of unemploy-
ment or the problem of the nght to work
or the pioblemn of compensation or allow-
ances to those who arc uncmployed or
the nght of the children to get free and
compulsory education, trom all  the
claborate statistics that 1 have placed be-
fore the House, 1t will be very clcar that
though these provisions have remained
in the chapter on Dueitive Principles of
State Policy, they have not been implemen-
ted in great measure ‘1herefore, only
if we ncorporate them in Part I of the
Constitution, there 1s a possibility of en-
forcing rights by going to a court of law
and there will be some sort of pressure
on the Government also at the Ceatral
#s woll as the Siate levels, But if they
are not able to implement these provi
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stons, 10 that case, the ciizen has the right
to go to court, and, there Government
are likely to come mto difficulty. It 13
only when there 18 a threat and there 18
some authonty which i1s gomng to super-
vise the implementation of these provisions
that every machinery, whether 1t be at the
Centre or in the States, will try to prop
up these provisions and implement the
provisions that are already there and there-
by 1t will be possible for us to see that all
these provisions which ate today existing
in the chapter on Directine Principles of
State Policy are actually implemented in
greater measure

In conclusion, I would make one re-
ference As far as traditions are concet-
ned spetially in our feudal Indian cociety,
as far as vague pgeneralisations are Lon-
cerned, 1 think we in this country are the
tallest among the tall  As far as propound-
ing spiritual concepts and ideas  are voncer-
ned, we are second 1o mone in the world
But when it comes to matenal implemen-
tatton of the schemes, 1 think we lag
There 15 always a guif between vague genc-
ralisations and concrele 1mplementd-
twon [If this gulf between vague plat-
tudes and concrete reahity is 1o be comple-
tely removed, 1t 15 very newssy that the
Bill T have moved should be accepted

Once in this House 1 had said just with
& sense of humour that someone commg
to Delhi asked what 13 the latitude and
longitude of Delhl, just to undesstand the
geographical location of Delhi, and he
was unmediately told that Delln recog-
nwcd no latitude or lopgitude, it recog-
mised only platutudes. That seemws {0
be the guiding principle of Delln 1 would
Lhe that principle 10 discarded and that
can be doae only when theee 1 Che sanc-
tion of enforceabriity of these princijles
mthecourt of law  With this background,
1 have placed my Bill before the House.
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The background for this has already
been prepared in various debates that
have taken place, Right from the 2dth
Constitution Amendment Bill, I think
almost the entire House, with a few ex-
ceptions who are not prepared lo move
with the times and act in unison with the
new social changes in society, has already
welcomed that Constitution Amendment
Bill. This Bill is in furtherance of the
obejctive of that Bill. All that I am
sceking is that the powers which we
have taken unto ourselves in that Cons-
titution Amendment Bill be used through
the medium of my Bill. The proof of the
pudding is in the cating. We are going
to see whether the powers we have taken
under the 24th Amendment Bill are going
to be used for radical transformation for
the good of the people. Only in that
context, 1 have placed this Bill before the
House.

I will make only one more reference
before I sit down. This is directed to the
Minister in charge, Generally when a
non-official Bill is moved and Jebate takes
place, everyone says thal as ‘far as the
spirit of the Bill is concerned, we arc n
full agreement’. But then they say there
are difficulties. This is just like the fate
of an application made to Government.
Government reply saying 'we have received
your application; it has been kept in the
Ble. Sympathetic consideration is being
given to it and it will be implemented in
due course in the proper manner, if possi-
ble’. T hope my Bill will not be cynically
treated in that spirit. If amendments
are necessary to my Bill and if they are
consistent with the spirit of the Bill, I
am prepared to accept them. Not omly
that; certain radical amendments to it may
enrich my Bill. I will be too glad to radi-
calise the Bill still further because my atti-
tude has never been that an amendment
is something which has always to bede-
foated,
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Therefore, 1 request the House and the
Minister to take proper cognisance of
the Bill. At the conclusion of the debate,
let the Minister not request me ‘While
agreeing with the Bill, 1 request the Mover
to withdraw the Bill’. 1 do not want that

ritual to be repcated. 1 commend the
Bill to the House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Constitution of India, be taken into
consideration™.

SHRI DINEN BHATTACHARYYA
(Scrampore} : 1 fully agree not only with
the spirit but with the contents of the Bill.
First, the Mover has dealt with the prob-
lem. Hc has dealt with the problem of
unemployment which 15 agitating minds
throughout the country.

The other day, in reply to a question,
the same Minister, Shri Varma, placed
a statement in the House, It was revealed
that in Delhi along more than 85.000
young educated people were uneraployed.
It is not only the case of Delhi. In all
States, particularly the State I come from,
the position is the same. In Bengal the
unemployment issue has become so  serious
that the figure of unemployment has risen
by 41 per cent in onc year. As Prof.
Dandavate has very ably described; the
vast majority of the unemployed do not
ware to go ta the employment exchanges
to register their namcs.

Nobody cares for it. So, the actual
figure of unemployment is not available
anywhere to assess it from the situation.
You talk about socialism and planned
economy and many things, but at this age
more than 70,000 engineers are unemploy-
ed. This is the situation. I know in
West Bengal, the same Congress pary
is ruling there. They have come to power
by other means. I do mot mentron it
But that is nota fair way of coming to
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power However, what are they trying
to do ? They are trying to confuse the
whole ssue and to bring a sort of comm-
unal atmospbeie so far as the problem of
unemployment s concerned, Provincia-
lism and narrow parochialism are being
wntroduced by them  You will be astom-
shed at thus 1 know how thesc 1ssues are
provoked The other day, the Mimstry
from Bihar went to West Bengal and an-
nounecd—I do not knowwhat was the neces-
sity that in Bihar, if any factory comes
up, the Bihars must be taken as workers
there Nowadays, the West Bengal Mins-
ters say that preference should be given
to the Bengalis In reahty, neither the
Biharis nor the Bengalis are getting any
employment But what are the Congress
rulers, the ruling party doing® Tact-
fully, they are trymng 10 instigate one against
the other, and to instigate the unemployed
youth aganst the working people They
are approaching the factoris and asking
the managers to give them employment.
The manager asks, Where 15 the vacancy

When there 15 a vacancy arming, we will
take you ' But they say, “No, no Just
now we want cmployment'  The mana-
ger asks, “How can 1 give you employ-
ment®™ Then they reply, ‘Dnve out
the persons who are working, let them go
away and we will come m and work "™
This way, they ate creating a bad situation,

Yesterday, theic was a  demonstration
by a large number of factory workers there
m Greater Calcutta area The same slo-
gan was given, namely, the persons who
are working and who come from other
States should be removed, and the persons
who belong to the locality must be given
chance  This 15 the way i which they
arc trymg fo deal with unemployment.
This s & g boax and bluff which is being
practised by the rubng party But I
say that the younger generation, the youth
will undérsiand the wssve, and in the mean-
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tume a sense is growing among the youag
people that so long as the Congress rulers
ae there, so long as they are pursuing the
same pohicy of building up capitalism in
the country, and so long as they are speak-
ing of socialism only n words but in rea-
ity they are only bulding up capitalism,
if this policy 15 continuing they have no
future They know that the unemploy-
ment question will never be solved and st
will become more serious The youth
of the country have understood 1t  Some
amount was stt apart in the budget the
year before last for a crash programme in
respect of unemployment 1 think that
programme has virtually crashed

1 have got personal knowledge of what
15 happeming in West Bengal You, “r
come from the neighbouring State and
you can visit Calcutta You will be as-
tonished that boys of 18-20 years arc re-
crutted by the (ongress Party at the rate
of Rs 10§ to carry on anti-social work
and do ail sorts of things 1 do not know
what 13 happening in other States Govern-
ment must be frank to tell the country
that they have no intention of solving the
unemployment problem If they had any
intention, they would have adopted some
concicte roliy

So Prof Dundavate says, if you can not
provide them employment at least gve
them some unemployment allowance In
Lurope they do  You talk of socuhsm
In the soualist countries in China or the
Soviet Umon the night to work is a funda-
mental 1ight, the Staie takes the respon-
sibihity 10 provide waork, or feed the imem-~
ployed 1t 15 not a dole, it 15 the respon-
sibility of the ruhng party and of the State
to sec that a person 1 employed and if
he I not employed, he should be saved
from starvation Hm suggestion is simple
and must be accepted by the Munster

The next point is about primary educa
bon  The ruling party must hang ity head
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in shame that when you arc going
to celebrate the silver jublee of indepen-
dence, when you are decorating the Parlia-
ment House and the Rashtrapati Bhavan
cven after spending crores of rupees in
the course of four plans, literacy has mnot
reached 29 per cent. He has said that il
the Centie takes the responsibility every-
thing will be all right. There are many
subjects directly under the Centre.

PROF, MADHU DANDAVATE :1
have said it should be concurrent.

SHRI DINEN BHATTACHARYYA:
Education 15 a concurrent subject; pri-
mary education is of course a State sub-
ject  You go to the States; thev will say
it 15 the duly of th: municipahties and
panchayats to do these things Here, the
Lduzation Minister will say that the State
should look after this.

So, 1 do not thmk, I do not believe if
the Centre takes charge, it will be all right
My point is this--if the entirc House i< seized
of the situation that is prevailing both in
the sphere of umemployment and in the
sphere of the primary education and force
upon the Government whether in the State
or in the Centre 10 take somc concrete
sieps and adopl some voncrele proposa Is
the ways are there but the intention should
be there and the implementation machi-
nery should be thete, otherwise it will be
nothing. Then there will be no change in
the matter.

The last pointis regarding the provi-
sion at the time of old age and the persons
who are oot fit. [ fully agree with it that
the State must take the responsibility, In
the European and other socialist countries
the States take the responsibility of persons
inold age. If the old people have nabody
to look after them, the Stales look alter
them. So, here in India that provision
should be there and it should be d consti-
tutional prowision in such a way, aad not
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a Directive Principle. Whenover you wil]
raise it, the Government will day it isa
Ph'ectim Principle, not obligatory, not
justiciable by the court. So, the way
he has brought I should congratulate Shri
Dandavate on bringing this amendment
to the Constitution and I hope the House
will accept it.

A qro e Wt (framman)
T agreE, g i amow ger ¢ fe
¥ oowm Am ¥ am e g
W oAR #t fmm oW v

]
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9T g Aror gy owE, & W97
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fear arm 3 0w T@ W oW &2
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wr 2 o W T o wwer Al
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SHRI S. B. GIRI (Warangal) : 1 raise
a point of order. The Bill isfor a parti-
cular purpose and my friend talks about
the burning of the rmlways. It is not con-
cerned with the Bill.
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MR. CHAIRMAN : I think he 's making gt § | wgt 7% ety

a point, from where to get funds.
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" AT WOE M A

st oo qWe wwell UF Wt §f wEm
qrzAr g fored A wwmeedt g f ww@n
a8 faar o g7 & aw & vadwm fr
T ax wmam A & gdm oo

it qwe Trvdiare tyft  TaAwE o7 A A
of frr av @ b, T3 K vy ovmmop
7t T it wgaTf WA & A & o
o 774 ¢ f6 e w0 AR gEw
sy § 1 zafed g a1 & oAm
winfor arh & e ¥ ot o
e K Ak g Wb

gl WA ag & e g mva el e
wrar qzA b1 & wogw #re ¥ qew
wem g 5 3 ¥ ww W 4w feer #
m

L]

wwrafn wpvag cxw faw w1 od oz bR
Ty & veoww vEw fad oo
gytw g 1 o dur gt TNy am
it wrfed

ot g vy ¥t GEr B fE fomd
dwdee hrd § o fed &er wfed
wetiz w1 Wt W § oW ¥ @ AT A
wivy war W ank v § e wwi gt
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dor wd
i wy ww oferite & e e
4

sz ¢ fF fevmn v oW W o= @
w7 AW g T r9qT ¥ A wE gwr
gt feha ¥ oF 4 Y & feR far
oy rfod | weomm X w7 Gfma W
AR FH 7% AT dfad o Aew o § fw
e AT T #, wmeAr Fw f rAET
TJA T AT g wrfew

awefr ww . MW aw ¥ R W R
AT § Wi rlFgEr e few e
¥Ffad ot Aew I 71 P IAE M
oY ARRA T oAgr F 7 owmy v wil
fefwwedy ¥ a1 gew e Wrye wYA R
fad ot fafer &1

At qwo THTem Y@ A Awg e
f& waveegie &t W ¥@ ¥ R, P
Tt wfed o W@t G 8 @A W
WgT ¥ qUWT W KT Wiigw, IR
FAT iR Afew @ /W W ¥ rram
| ft it ¥a @ A oepgr @ fr
gRTt Wdw iy dnasre dafdla &
TITRET W & Al yemT wwad R 24
TUE Y W RIE AT AW & AGAN KT
mr ¥ AR fAd wm owEAT Weey
B g tmogmw £ foft e
¥ 7 RGN $1 AWRATET ST At WA
fer wor =prew wvar v 34 A% wT pwR
e femr @1 wew wvar 8
AT TR WY dveerew frar o1 ®ne
0 ouf wifow oY fgelt ¥ad g T
A ghw e & wrw f Od weend
1§y wifgd e whwos © s gu e
ap wfeld | Rfem whvewr @@ 9N &
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I A ot aTee ¥ W wEw woR
arfedt W} w1 g e g wife® )
¥ew 3 W fow faor whwnT wew
b oo Tt for ¥ g et aa &
etz & faars | waw ¥ @A wifeE B
& AHR TEH AIT AT T4 € FT § W qrw
S W€ oW AT A% SRSV T T @Y AT 8,
TN W ATy T ¥fwr TaE A at anife
®t arfenft §, SewT aw wort & | o W w™
Tz g vT AFT w0 B A T e Afe
5 5w #1 w1 qg g1 war # e g O
ST WY TR YA 2 vy i oft & O v,
FEE A, TR of g FR g7 o wdwm
s fadh - o &or & -4 qet v wvE qAE By
g7t s & dar A€ & 3 (s T awd o
thiafmemmismn @iy wa
I Y T AT AT A@AT 93 w1 v AR
1 grizA 9 § - od faw & o
gdw ya1 wfafs vy a9re w1 e | .

SHRI S B. GIRI : Sir, 1 take strong
objection 1o these remarks Why should
we not have the Telengana Praja Samt
Government s responsible for the Telen-
ganz Parja Samiu.

MR. CHAIRMAN : 1 Would request
Shri Reddy to speak on the Bill and not
on eoxtrancous matters,

oft o rwirqre Tgd : wwTali o XY W
sraxae uf § fn aediz o O g & e
sAesdamAafi i A ey
wara foad dw 8 o B, i dwr o ar
T §, wife W moldee g ¥ aT w @
i

o gl g it # R @ ow
roETw AT g @ B 1 9 g wyA wr v
ragiarwcin &k iy ramw i araw & ook
werery wt &, ey afiens & ar ST itz i
fawre art w¥, ot Wt 7oA, W A,
Tk & fui Prot wr wry ST AT roed oy
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TR w6 el
§. 39 % g7 urndy o wwer frdn, A fadaly,
a3 forarst wy s fadm o

lﬂl{!eﬂs welt ¢ et ey, &
WO o faa oft qvewd ot o7 qud 3 A
f& 3)d var falus wio 77 amd v fer
?\ o5t a7 13 W & - WY we wfEw S
grTeY 81 7@, [t ) A T vy fear
tadrfam e & gwr s A §, 9w ¥
warkz a2 & e arvw sm we e
wradl ¥ aw fgrma W ay A A wli
FATTY AT & wRY 4Ty & | wee Al gy
ug ¥ fr 3t smawfa &y, a7 wvreafa § w8,
ot wrwals ar, a7 wraefa s L 9 0% w1
AT 7 AT 91 — A TwE A 9 0%
dazdt & ar ¥ o7 71 - w7 o9 wRED
&1 wifers g1 mav 21 gA<r Avw fow €Y 100
BT e oY, qeAt f AEmt & 9w €
agat |

ot wwem wm (qrit)  Fwd amw &t
T ECR
st gwe qRo WOl 100 ¥9F ¥ W@

OrA SOFTT TE AL & | W et ow AE-y
SY2 W ¥ TEAT T, AF WIS O 97 W, T
wot WY aurp ¥, wevTy ¥ Fe w § et e
QAT faar ¥% ¥ A9 WY AE WA W
o & avz A ARl R - OF AV OETE
Ay § s g ave =@ )

afr ¥ W mrewon A § Wl
Th@r gEl & A W W AR ¥ o
oAy g ARy & A ¥ wma p B o
firgr ®Y www X awi aew w1 W vl
& vt wfgd 1 foww og ¥ B owfae
qrrETEE UNTIE 67T ¥ &4, wewr &ar
% fezr wrin, v dar ww ¥ Wil o
Afer W el o dur & omed, § s
T A a oA e o g & o dE W
W T g o ot fromy e @
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[ quo qwe awnil]

wq & wgt 9 A gAvemEEE ¥ ®
AN ¥, WAROT F TW ¥ W A W
avaw fear wrar & 1 o ww F S dwre
o § w3 wifime @, e ), e
#, a1 wiftom €, T w qw q%rC ¥ @O
W G wawr ¥ firgr wmem & fF oww oW
T €T 9T qUAT AT ¥T @ o)
ETEET T AYEw T HTR |

FATX Ty AWT &Y s F oAt ¥ ey
SYPaC argw F e aa § 1 & 9w
et & A ¥ At AT weem g
¥fer o AR wwT wEAT WTEW F—gedy
duadffy dvaar & sy ) of o 5 oW
fafaan = omag--wedt s s o
el fedelt ) A ¥ fom & el
o gex Mg € @, N vEEEAT vy
¥ T g v oW W W @, &
s &/ § fr W Iy A fae ami
e wn gwr ? wwlt A A e
v foar war o ded qwadtr aree
€ o X F oa@ W garc Am
& 1 ¥ I AT FE @ 7w orEm-
Wz mmET ¥ aeed &)

fred @ e} @ ¥ Foged § &

o f & Wt dwe § wifs awfew
formr warm dgn & fa? wf west
aw aft {1 (mTHEam) & o wEeree
% Afsy wafined woEAw | faed
wagrearar 7 & | & frdew s T ¢
adr war A & oy o wel aEe
gt ot &2 ¥ o fe Wi € weph
wewT oo @ Afewr ¥ wowwr g oo
wmimy & @ W@ O 8 a1 afs
wi o uf §

“Faling to procure such means as re-
ferred to 1n clause (1), every citizen
shall be entitled to an unemploy-
ment aliowance 0 be paid by the
m:l
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W && fir wr o aeferw § v ol
frad § et gw o or T & o st
GAEAWTH WTEW oW 9§t 9T den qwt @
& TR o o O e & aw § o

wwmie S, 7g AT wiefoes faw ove
§ afer v v o P d @
T ¥ ww A av wwi uw g€ N & wwar
a1 f& i fafrer aer s wd W
st g A ot ¥r gex faw mA
@t & W mEr W oA 0 dnd sy e
W AT WHTAT TAT O7 IANT FHT HRGA
far a1 | G & TH 9 TR WECA FA
Y ¥ afew el wT W g7 wET IW@
T & @At ¢ oavmr Ad zer 9T Wer
wt fr sl so & ot & wd ot oiv
win of qifedt & ¥ 1 x@ Sere @ feh
At dwrt ¥ wwt @ & swht f  derd
wrdr w wrAY & 1 gy derd o oo
wr frx ¢ v foeer Y oY T @
war wwr omdar | W ¥ fr wrr qudde
v ot e gew § 7 fagr,
e o gadr A 9T AwwEsE & AW
9t weFr ¥ oA we & oy &
w1 @ {w 0w 7eer s w7 fovadre
™o qRate Wit g & wry mewm-
U % xg wonr Aarw frarar § Sfew g
Ay ft fawelt § 1| ag 9w ww OR WY
o owodr ot Wl
ok § ek el
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W T § o @ wg
et qedt gy awx Ar oW ar fee
W oEaT ¥ ozl ¥y T 5T % ¥ Wi
fier Twwt way g & foelty ar gw &
oA w9 | ad s § v g
oa% Sl awd ar @ & & wmwAr g
ot wrl ot W & oW @ A Wl
& agar g fw avwre w9 faw ) g6t A
FEx ot gud vl wrv @ o gwaa
FeAr wedt & & aw o & 1 Few
W fem o1 Hwm i dfadeEr w0
Wwwa & om0

gaTt BT Fedr Ard a7 wa & R AR
¥ ogw wpww @ e w7y F ) oWw AW
afY & 1 amg I FF sorr s ot &
2 s ¥ owr fndr §, & fedy oA
F 9% it g, W omw o wd 20 fa
A% el §, AT g7 TwAr W T
¥ ouwEn f, qA & AL 9 A oag am
AW QEAT W ;AT & T GET B AT §
o AT g W gt § P #4 &u
g w1 wu am F fosran a@r &1 dfew
& wpn wen g f& ot o wwA fe
¢ 58 W gu Y wur qEw & wfrg &
frd, o ¥ ¥ oAy & wfesy § W)
it w9 #r faeelt Ay gt @
§ ) geerdr % A ¥ I f g o
¥ ag WAt ¥ ¥ 8, wo AW Ew O G-
g € : TR W W AT
¥ e ¥ umfas
WY WYY ge A AHEd

- Y

framy & 9
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W ¥ oaw # 1@ w1 g e
F
DR GS. MFLKOTE (Hyderabad):

I congratulate Prof. Mahu Dandavate on
bringing forward this Bill....

MR CHAIRMAN : The hon. Member
may pleasc continue on the next occasion
when it comes before the House.

The House stands adjourned tull 1100
am. on Monday, Tth August, 1972

18 OORrs.

The Lok Sabha then adjourned nll Eleven
of the Clock on Monday. August

7, 1972{Srarvana 16 1894 (Saka)
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